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(v) Need to provide financial and other
facilities to the inventor, a retired
mining engineer, for a breakthrough
achicved by him in coke techuoiogy,

SHRI A, K, ROY (Dhanbad): Sir,
under Rule 377 T want to raise the follow-
ing matter of urgent public importance,

Though India is having fairly good
reserves of non-coking coal which are
expected to last for more than hundred
years even after meeting our ever in.reas-
ing energy demand, however, the reserves
of coking coal specially of metiliurgical
variely are not even 20 per cent of the
total reserves and will last hardly 40 years,
This is a matter of great concern for the
coal industry and the indusiries based on
coking coal, specially steel making. Morc-
over, coking coal availabie within the
country is of very high ash content which
has necessitated import of coking coal
from abroad spending valuable foreign
exchange.

Altempts were made in this country in
various research laboratories particularly
CFR1 Dhanbad to make metallurgical
coke from non-coking coal by blending
prime coking coal with different propor-
tions of non-coking and semi-coking coals,
But they met with only limited success.

It is in this background that refreshing
news has come that a break through has
been achieved in making low ash high
quality metallurgical coke from non-cok-
ing coal with high ash content. Ths
process has been invented by one retired
mining enginecr of the CIL and is already
under production in a small scale in
Dhanbad The new process does not
depend on any blending of the prime coke

with others but transforms the non-coking

into coking coal by injecting some
chemical additive. The process has already
become a news in the leading dailies,
The CIL is also enthusiastic about this
new breakthrough, Care should be taken
so that such a noble venture is not killed
by apathy or neglect.

The attention of the Government must -
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be devoted to this new breakthrough in
coal technology with enormous possibili-
tics particulaily for India, I suggest to
the Government that finances, facility and
help be extended to make this achievement
a commercial success.

(vi) Scarcity of paper in Tamil Nadu
resulting in postponement of exami-
nations and need for increasing pro-
duction of paper by small paper
mills

SHRIK. T. KOSALRAM (Tiruchen=-
dur): 1 wish to raise the following matter
of urgent public importance under rule
377 :—

More than 20600 students in Tamil
Nadu who have taken up the correspon-
dence courses of the Institute of Corres-
pondence Education are in  great suspense
beccause of the postponement of under=
graduate examinations due to acute paper
shorlage. Lessons in different subjects
readied three months ago have not yet
been printed. Education through corres-
pondence courses s sustained through
regular supply of paper, When there is
shortage of paper it comes to a grinding
halt,

Tt is understood that though the
Director General of Supplies and Dis.
posals has accepted the tender for the
purchase of one lakh tonnes of paper, the
purchases have not yet been effected. The
DGS&D must procure one lakh tonnes of
paper and supply to the Universities which
have placed orders for the paper,

The source of unconventional raw
material is getting dried up for the small
paper mills after the large paper mills
have also been permitted to use the un-
conventional raw materials., This must be
got undone by prohibiting the large mills
from using waste paper and other uncon
ventional raw materials, Then only the
production in the small paper mills will
pick up, which in turn will reduce the
paper shortage,
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The wood pulp which is being imported
by small paper mills should be exempted
from customs duties, as has been done in
the case of wood chips which are being
imported by the large paper mills, This

" also will lead to increased production of

paper.

(vii) MNeed for Central assistance to
Himachal Pradesh Government for
giving compensation to those whose
land/bouses were acquired for cons-
tructing roads
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(viliy Need to provide drinking water to
the people of Mirzapur, Varanasi
and small vellages of hilly regions.
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(Amendment) Bill, 1982
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PAYMENT OF GRATUITY
(AMENDMENT) BILL, 1982—Contd.

MR, DEPUTY-SPEAKER : Now we
take up Legislative Business. The House
will now take up further consideration of
the following Motion moved by Shri
Dharmavir on the 24th February, 1984,
namely :—

“‘That the Bill to amend the Payment
of Gratuity Act, 1972, be taken
into consideration.”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA



